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i hi, the learned 

xunsel for the applicant and Shri B .l)ash, 

the learned d1 .3tandjng Counsel (on wkm a 

py of this 0 . • has alr3 ady seen served) 

appe aring for the Respondents. 

Having fad a transfer,, the applicant 

has reprasented to 1)irector of Postal Servios 

Samba1iur under nexura.2 dated 2.6.203. 
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Transfer is an incident of service and in this 

res!Dect, the authorities in the Departhint are 

the be St jx1ge to decide the matter in issue. 

Having regard to the facts and 

circistances of the case, I direct the 

Respondents to look to the trievance of the 

aprlicant,as raised in his retrasentation 

under Annexure.,2 dabd 2.6.2003 as well as in 

the present Oriy trial .øp1iCation, and to pass 

necessary orders thereon. thtii the decisions, 

as directed above, are taken by the Res>ondents 

the applicant should e allowed to coQtinue to 

wa discharge his duties as Postal Assistant 

in èonjhargarh 1.O. 

In the aorestated terms, this O.A . 

is disposed of. No costs. 

Send copies of this order along with 

copies of this 0 ,,A. to Respondents and free 

copiCs of this order be handed over to the 

counsel of both the sides. 	-P 
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